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APPLICATION 50/2018

Nav Yuva Sangathan & Ors. ...  Applicants
Versus

The Secretary, Narmada Water Resources,

Water supply & Kalpsar Department

& ors. ... Respondents

COMPLIANCE AFFIDAVIT OF THE ORDER DATED 19.12.2019
ON BEHALF OF RESPONDENT NO. 8

I, Ketan S. Patel, Age: 54 years, Occupation: Dy. Municipal
Commissioner, having office at: Surat Municipal Corporation,

Muglisarai, Surat, do hereby beg to state on solemn affirmation as

under:

[ say and submit that I have gone through the records of the
present matter and after going through the relevant office records I
am filing the present Affidavit. By way of the present Affidavit, I
wish to appraise this Hon’ble Tribunal regarding the progress/

action/compliance taken by my office.

1. 1 say and submit that the present Respondent is filing the
present affidavit in compliance to the directions of this
Hon’ble Tribunal directed vide order dated 19.12.2019. The

directions of this Hon’ble Tribunal is as under:

In the aforesaid circumstances we direct as follows;

a. The said respondent, more particularly the
respondent no. 1 and the respondent no. 8 shall hold
urgent meeting and undertake other exercises
necessary to arrive at an environmentally sustainable
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solution relating to the no development zone to be
prescribed for the river Tapti.

b. Action plan for establishment of the requisite number
of STPs with timeline be prepared by the respondent no.
8 SMC for areas falling 7 within its jurisdiction and by
the other authorities in relation to the areas falling
under them.

¢. Action plan with timeline be prepared by the
respondent no. 8 for disposal of legacy waste in the
water shed of the Tapti River.
|
% 2. I say and submit that in compliance to the direction 15(a) of
the said order a meeting has been held on 30.12.2019,
Under the chairmanship of Additional Chief Secretary,
Urban Development & Urban Housing Dept.; State of
Gujarat, with the Senior Officer of the Surat Municipal
Corporation and Irrigation Department at Ghandhinagar to
decide the “No. Development Zone” and “Restricted Zone” of
Tapi River. That further meeting was held under the
Chairmanship of Municipal Commissioner, Surat Municipal
Corporation on date 08.01.2020 at SUDA office, Vesu, Surat
in which the Chairman, Surat Urban Development Authority
(SUDA); CEO, SUDA; Dy. Commissioner (Planning &
Development), SMC; Dy. Commissioner, Town Planning

_'i_v,.__.AA __
" p)

Department; I/c. City Engineer, SMC; Town Development
Officer, Town Planning Department, _@MC; Executive
Engineer, Gujarat Water Supply and Sewerage Board, Surat
Irrigation Circle; Executive Engineer, Drainage Department,
SMC; Executive Engineer, Tapi Rejuvenation Cell, SMC; I/c.
Town Planner, Town Development Department, SMC
I/c. 'S Tawn DWelopment Officer, Town Develo

to create frame work
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directions of this Hon’ble Tribunal. The minutes of the said
meeting is annexed herewith and marked as “Annexure A.”
To decide the Restricted Development Zone as per the
directions of this Hon’ble Tribunal, detailed discussion was
also done in the meeting held at Gandhinagar on date
15.01.2020 between Commissioner, SMC; Secretary,
Narmada Water Resources, Water Supply and Kalpasar
Department and Chief Engineer, Narmada Water Resources,
Water Supply and Kalpasar Department. A detailed
discussion on map showing River line and 150 mt. control
line (Red and Blue line) as supplied by Irrigation Department
was done in the meeting.

- I say and submit that during the said meeting it was
discussed that the Recreation and Residential Developable
Zones have been earmarked on banks of River Tapi in the
Sanctioned Development Plan - 2004 of Surat. Total of 38
T.P. Schemes have been prepared on the banks of River Tapi.
Out of these 38 T.P. Schemes, 19 final T.P. Schemes have
been finalized and 19 Draft T.P. Schemes have been
sanctioned by the State Govt., which are being implemented.
Ukai Dam has been constructed at a distance of 94 Kms.
upstream of the City of Suratin the year 1972. The length of
left and Right bank of the River Tapi, passing through City of
Surat is about 54 Kms. and embankment / Retaining walls
have been constructed for about 41 Kms. length for

protection against flood.

. I say and submit that the Respondent No. 8 undertook
Projects of construction of Barrage on River Tapi between
Rundh - Bhatha area of Surat and River Front Development
on River Tapi which is technically feasible as per survey
carried out by the CWPRS of Central Govt.

. 1 say and submit that incompliance to the direction u
point 15(b) an Action plan for establishment of th re
number of STPs with timeline has been pr '
present Respondent for areas falling within ;
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end by the'ather authoritics in relation to the areas falling
under them.

- I say and submit that with respect to the Action Plan for
establishment of STPs an ‘administrative approval and
€xpenditure sanctioned for the pollution abatement and
conservation of River Tapi Project is received from National
River Conservation Directorate, Ministry of Environment,
Forest and Climate Change through letter dated
05/03/2019. The letter dated 5.3.2019 is annexed herewith
and marked as “Annexure B” That the project cost of the

said project is Rs.971.25 Crore. The project summary of the
said project is as under:

PROJECT PROGRESS SUMMARY (Rs. In Crore)

Authority DPR Amount of Project Status

Amount | Projects in
(Rs. in | progress(Rs.

ST s

crore) in crore)
| 4} Surat Urban 591.67 132.02 02 Work in Progress |
L/ Development (Valak STP & Varachha STP) |
’ Authority 296.21 | Tender is under invitation for |
: (SUDA) Left Bank of River Tapi |

196.65

12419 |
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(Aquatic Weed harvesting |
Machine
Expected delivery will be on
June -2020)

TOTAL:- | 971.24 752.27

7. 1 say and submit that the period of completion of project is
estimated to be 36 months i.e. upto February 2022. However
this time line can only be adhered if land for construction of
Sewage Pumping Station and Sewage Treatment Plant will be
made available by SUDA/Collectorate within reasonable
period.

8. 1 say and submit that there are total 50 SPS and 37 STE
required to be constructed, out of which 6 SPS in the area of
the present Respondent, 22 SPS & 14 STP in SUDA area and
22 SPS and 23 STP in remaining area by GWSSB.

9. I say and submit that the present Respondent has assessed
the total discharge into Tapi mvermg also the total
untreated discharge in the T‘ap'i&Riv i area under the

) Il as the other

Scanned with CamScanner

485



486

165.0

535.1

ed sewage has intercepted and
k as an immediate measure,
of Valak STP and Varachha STP,

hich is in possession for the
d submit that the land which
of which is still not handed
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- [SUDA gives consent] 1
B - |letter to collector to
submit cost of Land
for advance
letter dated

23/12/2019
o

R ssession received

&
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SERIAL No.___ .
REGISTRATION No.7850
GOVERNMENT OF INDIA

Khajod disposal site (in the area of 37 Hector). 1 say and
submit that for the waste overflowing from Sanitary Land fill
cell including old dump at bhatar, Tender for Biomining of
estimated 25 lacs M.T. waste has been awarded at the Cost
of Rs. 103.00 Crores. The said work is estimated to
commence by October 2020, shall be completed within 30
months thereafter. However, both the sitesof solid waste are
not in the catchment of River Tapi.

15. I say and submit that the present Respondent has
fixed fabricated nets on the bridges across Tapi River to
prevent garbage dumping. I further submit that to prevent
garbage entering from tributaries meeting River Tapi, wire
net is also installed on tributaries and scheduled cleaning
has also been done.

16. I say and submit that the present Respondent has also
started installing fabricated nets on the outlet of storm water
drain falling in to Tapi River. It is pertinent to note that the
total length of river is 38 Km passing in the City and no

garbage dump site is in existence in the catchment area of

River Tapi in the limits of the present Respondent. That the
existing landfill site of the solid waste generated in the city is
in the south side of the City which is not falling under

establishment of STPs and disposal of legacy waste so also |

catchment of River Tapi.
17 I say and submit that my office will make every d},«f{i
endeavor to take all the necessity steps with regard to the %“’I
il

cooperation and assistance will be extended if this Hon’ble
tribunal thinks it appropriate.
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DETAILS OF T.P.DEPARTMENT IN REFERENCE TO SR;NO.IS(a) OF
ORAL ORDER DATED 19.12.19 OF THE NATIONAL GREEN TRIBUNAL
ORIGINAL APPLICATION NO.50/2018.

A meeting was held on date 30/12/2019 under the
chairmanship of Additional Chief Secretary, Urban Development &
Urban Housing Dept.; State of Gujarat, with Senior officers of Surat
Municipal Corporation and Irrigation Department at Gandhinagar
regarding actions to be taken and status report to be submitted to
Hon'ble National Green Tribunal as per the direction given at Point
No. 15 (a) of the order dated19/12/2019 in the original Application
No. 50 / 2018.

The said meeting was attended by Commissioner, Surat
Municipal Corporation; Officer on Special duty and Joint Secretary,
Urban Development and Urbdan Housing Department; Secretary,
Water Resources; Secretary, Narmada, Water Resources, Water
Supply and Kalpasar Department; Chief Engineer, Narmada, Water
Resources, Water Supply and Kalpasar Department; City Engineer,
Surat Municipal Corporation; Dy. Commissioner (Planning and
Development), Surat Municipal Corporation; Town Development
Officer, Surat Municipal Corporation and the detailed discussions
were done regarding the subject matter.

A meeting was held under the Chairmanship of Municipal
Commissioner, Surat Municipal Corporation on date 08/01/2020
at SUDA office, Vesu, Surat to discuss the said subject matter with
reference to Point No. 15 (a) of the order dated 19/12/2019. The
said meeting was attended by the Chairman, Surat Urban
Development Authority (SUDA); CEO, SUDA; Dy. Commissioner
(Planning 8 Development), SMC; Dy. Commissioner, Town Planning
Department; 1/c. City\Engi&ieer, SMC; Town Development Officer,
Town Planmng Department SMC; Executive Engineer, Gujarat
Water Supply and Sewerage Board, Surat Irrigation Circle;
Execiitive Engineer, Drainage Department, SMC; " Executive
Engineer, Tapi Reji.wenation Cell, SMC; I/c. Town Planner, Town
Development Department, SMC and I/c. Dy. Town Development
Officer, Town Development Department, SMC.

Pl A% e s
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Further to this meeting, detailed discussion was also done in
the meeting held at Gandhinagar on date 15/01/2020 between
Commissioner, SMC; Secretary, Narmada Water Resources, Water
Supply and Kalpasar Department and Chief Engineer, Narmada
Water Resources, Water Supply and Kalpasar Department. A
detailed discussion on map showing River line and 150 mt. control
line (Red and Blue line) as supplied by Irrigation Department was
done in the meeting, - °

The following aspécts._\xere considered in the said meeting:-

The River Tapi is passing through centre of Surat Municipal

Corpora'{tiori Area and flowing in East-West direction, which
ultimately meets in Arabian Sea. The City of Surat has e:ﬁsted since
ancient time and grown progressively. Recreation and Residential
Developable Zones have been earmarked on banks of River Tapi in
the Sanctioned Development Plan - 2004 of Surat. Total of 38 T.P.
Schemes have been prepared on the banks of River Tapi. Out of
these 38 T.P. Schemes, 19 T.P. Schemes have been finalized and
Draft plan of 19 T.P. Schemes have been sanctioned by the State
Govt.,, which are being implemented. Ukai Dam has been
constructed at a distance of 94 Kms. upstream of the City of Surat
in the year 1972. The length of left and Right bank of the River
Tapi, passing through City of Surat is about 54 Kms. and
embankment / Retaining walls have been constructed for about 41
Kms. length for protection against flood.

Comprehensive General Development Control Régtﬂations,
have come into force from date 12/10/2017 as sanctioned by the
State Govt. ’a;nd the sa}mé are being implemented in SMC as well as
SUDA Area. A provision has been made for the distance to be kept
for construction in cases where Embankment / Retaining wall has
been constructed and where Embankment / Retaining wall has not
been constructed in reg. No. 17.1 (Part-3) of the said CGDCR-2017.

Projects of construction of Barrage on River Tapi in Rundh -
Bhatha area of Surat and River Front Development on River Tapi
have been under taken by SMC. The Said project is technically
feasible as per survey carried out by the CWPRS of Central Govt.

1. Provision of Coastal Regulation Zone as published vide
Notification dated 18/01/2019 of the Forest and
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TR d PTOVl-smns of CGDCR-2017 in the

eas of Singanpore Weir cum Causeway of
Surat.

As per regulation No. 2.2 of the said CRZ Regulations,
Construction are required to be carried out after leaving
distance of 50 mts. from High Tide Line within the Urban

Local Authority Area. The provision of Costal Regulation

Zone does not apply in the Upstream Area of Singanpore
Wier cum Causeway.
A distance of 30 mts. is required to be left from River where
embankment are not constructed and 15 mis. from
embankment where embankments are constructed as per
the provision of CGDCR-2017.

Considering all above facts and with a view to arrive at an
environmentally sustainable solution as directed by NGT,
"No Development Zone" may be proposed for the area
within 30 mts. distance from the river where Embankments

are not constructed and in the area within 15 mts. distance

frorn the embankment where the embankment have been
constructed— kS

In thlS No Development Zone, the provision of CGDCR- -

.“2017 may be implemented within 30 mts. from River where
embankment are not constructed and w1th1n 15 mts.
distance where embankments are constructed.
Provision has been made for construction beyond 30 mts.
from River without Embankments / Retaining wall and
beyond 15 mts. where Embankments / Retaining wall are
constructed.
Distances of 15/30 mts. for "No Development Zone" may be
considered from the T.P. Schemes boundary for the area
included in Town Planning Schemes and from River line as
earmarked by Irrigation Department in the areas which are
not included in Town Planning Schemes.
Similarly, Areas falling between 15/30 mts. k
earmarked as above and 150 mts. from river ary
shown by Irrigation Department in non T.P.
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earmarked 497
ed as\ "| f 5
.the Town 11;1 : R Suricted Development Zone". However, in

¥ : Ning Schemes area, the 150 mts. control line

shall be
b Carmarked from the Town Planning Schemes
oundary,

Followi 458 :
- lowmg restriction for development within Restricted
evelopment Zone may be applied.

A A

) All natural drains shall have to be allowed to flow
through.

B) Structural Design shall have to be prepared

considering the flood inundation.

4. e proposed Zones shall have to be earmarked as overlay
Zone on the prevailing Development Plan.

- S. All above provisions shall be implemented from the date of
final approval from the Government of Gujarat.

6. The development under taken by the Govt. / Semi Govt. /
Urban local Authority for public purpose shall be exempted
from above restrictions.

7. The provision of prevailing CGDCR-2017 and CRZ-2019 are
being implemented in Surat Municipal Corporation (SMC)
and Surat Urban Dévelo.pmént Authority (SUDA) Area for
control of Development. Construction of Ukai Dam and
Embankmenté /Retaining walls have been constructed for
protection against flood. To ensure the environmentally
sustainable solution as directed by NGT; addition
development control Regulations proposed as above may be
included in the prevailing regulations.

However for any direction issued by the Hon'ble NGT to
ensure for environmental sustainability shall be included
as the additional restrictions.

8 Final decision will be arrived at after discussion with the
Higher Authorities of the relevant Department of State

GOV!Z: SE ’

e L ‘-'.' ..- \ : o ﬁ)fp/ .
& ? Depu ommissioner -

Surat Municipal Corporation

SR .
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F. No. J-27016/1/2017- NRCD-lI
Government of India
Ministry of Environment Forests, and Climate Change
National River Conservation Directorate

Pt. Deendayal Antoyodaya Bhawan,
1* Floor CGO Complex, Lodhi Road, New Delhi-110 003
Datedgg_;m.zmﬁ

To,

The Pay & Accounts Officer,

Ministry of Environment Forests and Climate Change,
Indira Paryavaran Bhawan, Aliganj,
New Delhi-110 003.

Sub: Administrative Approval and Expenditure Sanction (AAZES) for the

project of “Pollution Abatement and Conservation of river Tapi at 85km
stretch from Kakrapar Barrage to ONGC Bridge, Surat (Gujarat) under
National River Conservation Plan (NRCP) at an estimated cost of

Rs. 971.25 crore (Rupees Nine Seventy One crore and Twenty Five lakhs
only).

Sir,
| am directed to convey the sanction of the President to the grant of
Administrative Approval and Expenditure Sanction (AASES) for the project
“Pollution Abatement and Conservation of river Tapi at 85 km stretch
Kakrapar Barrage to ONGC Bridge, Surat (Gujarat) under National River
Conservation Plan (NRCP) at an estimated cost of Rs. 971.25 crore
Nine Seventy One crore and Twenty Five lakhs only). The project
shared on 60:40 between Government of India and Government of
share of Government of India in the project would be Rs. 583.63 er :
Hundred Eighty Three crore and Sixty Three lakhs only) and
Government of Gujarat would be Rs.387.62 crore (Rupees Thr
Seven crore and Sixty Two lakhs only). The component related
Sensing for web based monitoring of the project and e
Support Unit (TSU) in the Ministry cost of Rs. 2.2 crore
Government. Break-up of the sanctioned cost is at

2. The Administrative Approval & Expenditu
subject to the following conditions:-

. Any cost escalation, over ant
reasons, will be the respons
Share of the total proj Ct cost s
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vi.

vii.

viii.

- O&M cost for the projects under

As an output and outcome of the project, it will cover laying of sewer lines of
352 km length in different areas, construction of Sewage Pumping Stations
(50 nos.) and Sewage Treatment Plants ( 37 nos.). with total treatment
capacity of 250 million litres per day (mid). The project also includes other
works such as development of river front parks (4 locations), plantation of
1 lakh trees along the bank of river, organic waste vermi-compost
(8 locations). Out of total 73 urban & rural settiements under the project,
26 towns will be covered with sewerage sysiems.

In order to facilitate inter-sectoral coordination of different agencies
involved in project, a nodal agency should be constituted for successful
implementation of the project. Nodal Agency should be supported by
dedicated Project Implementing Unit (PMU). The PMU shall be tasked for
proper monitoring, execution, financial management and O&M of the
assets, which comprising the officials from concerned implementing
agencies. While Nodal agency should be represented by senior officer
from State Government and concerned agencies for coordination between
agencies and Central Government. The Constitution of Nodal Agency and
PMU may be intimated to MoEF&CC immediately.

Implementing agencies (SMC & GWSSB) through Nodal Agency is to
expeditiously share the layout / alignment of sewer lines as well as geo-
coordinates of STP and other allied works for the purpose of GIS
monitoring after sanction of the project. .
As committed by SMC, detailed plan needs to be worked out for use of
treated wastewater from STPs in industries and agriculture. MoU to be
signed with the recipient agency in this regard and same shall be provic

to MoEF&CC. 2
Capacity building, including technical skills of local bodies maint
sewerage infrastructure may be enhanced for ensuring proper
STPs. s
The period of completion of the scheme in 36 months from the |
sanction i.e 5™ March 2019. Progress of implementation of
be closely monitored by the Government of Gujarat so as to e
project is completed within the stipulated time. A
implementation schedule of the project shall b
Government and submitted to MoEF&CC wur
made to complete the project within sche:
Operation & Maintenance (O&M) cost e th
Municipal Corporation for the areas under

'y

§

i 23
P

responsibility of Gujarat Water Supply
The annual O&M cost for entire pr
crore by the State
Therefore as propos
39.45 crore may
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xii

xiii.,

Xvi.

500

The State Govemmemshallensummaltherelelsunmdebv‘W
of India for the project are transferred within 20 days to State 5
agencies/PMU to avoid delays in project implementation. dedicated
separate account shall be opened in this regard.
The State Govt. shall expeditiously release its matching share of funds
corresponding to the Gol release made for the pi .
Theohoiceoftedmm:ogyformefageueammttsmﬂbeleﬂowﬂm

MC/ Government of Gujarat and will

be guided by the least life cycle cost
process technologies should be selected in a manner that it must meet the

latest discharge standards as notified by MoEF&CC/ICPCB/SPCB.
Location ofSTPsshouldbemyfrommﬂoodmneofunﬂwulddmd
STPs, pumping stations should be selected appropriately. The process of
land acquisition in this regard should be completed at the earliest so that
project could be commenced as per the given time schedule, Program in this
regard may be intimated to MoEF&CC fortnightly.
Detailed design & engineering of the sewerage system and STP based on
proper survey and investigations before execution shall be ensured by the
State PMU/ Implementing Agencies to achieve economy in the proposal as
well as to avoid any shortfall in the design. All construction works proposed
in the project shall be designed in accordance with the relevant codes for
earthquake design and National Disaster Management Authority {(NDMA)
guidelines.
The Government of Gujarat/ Nodal Agency/ PMU shall appoint the agencies 3
as third party for independent review and inspection of the project. |
The Government of Gujarat / State PMU shall assess socio-economic impact
of the project at different stages i.e. pre-execution, during execution and
post-execution. In this regard, a study shall be carried out through
independent institution / consultant and cost involving for the study shall be
met out from centage charges provided under the project. Terms of
Reference (ToR) in this regard may be shared with NRCD. The proces
appointment should be concurrent with other components of the project
The Government of Gujarat/ State PMU shall also keep the follow

compliance;

(a) Need to establish synergy between NRCP projects being
completed and other Central & State sponsored schem
avoid any overlap/ duplication. ¢

(b) Restriction should be imposed to ground water ¢
where pipe water supplies are already given ¢
consumption shall be maintained as per C
an active interaction with the Ground Wa:

Nodal agency/ concerned implementing
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| 501
works proposed under the project will form part of City
(c)smm::m.m%munormwywummndm
areas,

(d) Service Ievelbenchnwkhgwilbemuadtomﬁd'u'“d
qualityfortreatedsewage.
(e) The baseline data for characteristic of river water shall be obtained at
regular interval. Thepfojectiontoﬂ\aikeyimmmhmﬂv

discharge standards. The data of STP
monitoring would be made available online,

(h) State will ensure effective

ensured that no industrial effluents is discharged into the sewerage
system/ river.

() As proposed, 275 mid of treated sewage should be utilised for industrial
and agriculture purposes and prior MOU to be signed with the recipient
agency and copy shall be provided to the NRCD, MoEF&CC.

(i) State Government will ensure effective control on dumping of municipal
solid waste and removal

of existing dumped solid waste along the banks
of river Tapi.

(k) An action plan for giving 100% connections to sewer network, year wise,
during the implementation period of work shall be Prepared a
Provision is to be made i

n the byelaws to enforce compulsory sewer
connection and user charges on the beneficiaries in the
()] State shall ensure that |

&D system Proposed for Syrat M\lwy
should be adequately connected to STPs. State Nodal

(m)Government of Gujarat should adhere 1o all congiions &
recommendations given by Expenditure Finance Committee (EFC) on the

project.

Scanned with CamScanner



(D)leFum«nos.)alonngWTlpiMbemmdbf
implementation on Public Private Partnership (PPP), if feasible, and cost
of O&M occurring shall be self sustainable or meet out the O&M cost of
other assets in the project.

(mAmwnmmmmammwmmM
beprepmdanammuoencc.mmwdbul
area be involved in awareness activities.

mommnmmmrmmm»wm
mmmmmmmmwmw
for taking measures w.r.1. to local condition. District Jevel committee shall
mmmwmmcm«mpmmmmmw-

(s) A detailed plan to be worked out for tree plantation by selecting
appropﬁahspedesofn:ﬁvesoﬂformmpo-dmuum
aswelasmaetingﬂnlequimnlofuﬂmhbﬂvam
genemtionormﬁngOGMeostofmwmmmalmglrmbv“
mydmetﬁﬂﬁuﬂpmducﬁonorbywmkmm

xviil. MhndsfortheprojectimplemntaﬁonwiﬂbafewwunGOlh
suitable instalments and each instaiment will be released only after scrutiny
ofabovecondiﬁonsandsubmissiondmeumcmth
GFR- signed by the authorized signatoqalcngwihprogrusﬂepmm
progress in respect of the previous instaiment. The component wise financial
progress achieved shall ensure that the matching share of the State
Government, if any, has been released.

xix. TheUﬁlizaﬁonCeniﬁcaIe(UCs)hmemwwwmlbaww
mmmdbymeneadofmeorgamuﬁon.maddmmmpam
and field's based functionary at Executive Engineer level Project
Manager/Principal Investigator or whosoever, as applicable. The name and
desigmﬁondﬂnoﬁcensigrﬁngﬂnmsmmmmndhu
and in capital letters.

XX, mmmmmmmmmwwum
Implementing mwmmwauummmmm

mmmwmmmmuuwmbmmm
mmmwmmmmummwmmmuw
mawsfummnbuedhﬂnpmmmwdmdw.m
dewmwumumpom.

Xxi, mwummmmmwmmmum

mannmmummmmmm

utilized or appropriate progress is not being made or there 15,¢

Scannad ...
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work or utilizing funds for the same purpose from any other organization 503

' (Government, semi-Government, autonomous or private).

xxii. State PMU shall furnish monthly expenditure statements in the prescribed -
forms the commencement of the project. These should be submitted by the
20™ of the following month for the preceding month. Monthly physical and
financial progress Reports (PFPR) in the prescribed format shall be signed
by at least two designated officers of the Implementing Agency, one of whom
will be Chief Engineer/ Head of the Department. Signing officer will indicate
his name and designation in full in capital letters and affix official seal under
the signature. Consistency between physical progress and expenditure shall
be maintained and reasons for substantial variations i.e., more that 10%
shall be appropriately explained against each item.

xxiii. —The sanctioned amount should be spent exclusively thereon as per the
guidaﬁnesofmeschemeawwilmnmesﬁpdnud&m.mmﬂlyd
MoEF&CC will not exceed the amount sanctioned for the project/ scheme.
Any unspent amount(s) should be surrendered to the Directorate. For
camying forward any unutilized amounts beyond the specified time limit,
prior approval of MOoEF&CC should be obtained.

xxiv. It is the responsibility of the Government of Gujarat/ State PMU to ensure
that the assets are exclusively used for the purpose for which the grant is
sanctioned and to maintain the assets and their records properly. All the
assets acquired/created out of the grants shall not be disposed of,
encumbered, or utilized for any purpose other that for which sanctioned.

xxv. Satellite photo with date and latitude and longitude nodes for sewage
treatment plants (STP), sewage pumping stations, rising mains before and
after completion of output work depicting the work shall be submitted along $ 4

with UCs.

il
£
i

3. Audit

a) The Comptroller & Auditor General of India at his discretion shall have the right of
access 1o the books and accounts of the implementing Agency m“%
from the Government of India for the purpose of Audit.

b) The books of accounts of the grantee, relating to this grant, shall be open to AL
by the Internal Audit Wing of this Ministry. :

4. Project Management & Monitoring:

a)TheStateGovammtwiﬂaiﬁellymﬂlum
order to ensure that there is no time and cost over
time. Reﬁcwofmesmmuw
assessmeexpenditurem\mm'_* [
actionagamm:upomihhhm

rs ‘ 4‘*
+ Gk
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account, ﬂieimmmuseamedhasbbawpmuaMbhm
adjustable towards further instalment of grant.

6. The expenditure of the scheme is debitable to Major Head (Major Head
3601.06.101.04.01.35 (NRCP Grants-in- Aid) - National River Conservation Plan
(NRCP) under Demand No. 27 - Ministry of Environment, Forest and Climate

Change for the year 2018-19 (Plan).

7 A In case of violation of any of these conditions of the grant or in case of closure
or dissolution of the grantee organization, the Government shall take possession of
all the organization acquired out of the Government grants and use them in any
manner deemed appropriate or to recover from the organization the value of such

assets at its discretion.

8. This issues under the powers delegated to the Ministry of Environment,
Forest and Climate Change and with the approval of Minister for

Forest and Climate Change and Secretary, Ministry of Finance vide ID. No.
54(8)/PF.1I/2017 dated 1.3.2019 as well as with the concurrence of IFD vide their

Dy. No.90273 /AS&FA dated 05.02.2019. The entry has been made in Grants-In-

Aid Register at its page No. 74 Serial No. (8).
Yours )
"Q—; 3)p

(A.P. Singh)
Under Secretary to the Govt. of India
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The Municipal Commissioner, Corporation, Mahanagar Sadan,
Mugalsara, - Surat 395003 e s %M
Princij ief Conservator of F Gowvt.
» Block No: 14, 8" Floor, s-mm Patel mad Mmm-?q‘whh-f

Yours mw

Under Secretary to the Govt. of India
am

-t g
wehren, @ en
m:ﬁu
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r Project on ‘Pollution Abatement and
par Barrage to ONGC Bridge,
SN Items and Areas covereg Quantity m
- 2 6 7
A | ltems on which centage is admissible
!_| Interception of drains [/ Nallah covered
(a) Sewers by open trench method, 200mm to 2000mm domcter
Rural Area of Surat (RAS) - Left Bank =
i.| Koliwad 1.05 7593
ii. | Rataniya 0.9 105.06
iii. | Kadod Creek 0.5 122.4
Surat Municipal Corporation (SMC) - Left Bank
i.| Kotar/Drain No. 7 0.25 113.98
ii. | Kotar/Drain No. 9 115 150.12
iii. | Umra-Dimple Raw House-Rundh Jakatnak 0.45 429.06
RAS —Right Bank ;
i. | Kamlapore 0.05 50.21
ii. | Patna 0.03 46.32
iii. | Bodhan Creek 0.15 60
iv. | Karjan 0.15 37.98
v. | Dhoran 0.04 27.6
vi. | Dhoran Pardi 0.09 38.46
vii. | Vareli Kudashi 0.07 69.94
SMC - Right Bank
i [ Swaminarayan Temple to Pal Halpatiwas 3.43 801.49 |
Total (a) 8.31 2128.55 j
(b) Sewers by trenchless method, 600 mm to 1600 mm diameter i
Km 1
SMC - Left Bank
i. | Umra-Dimple Raw House-Rundh Jakatnak 4 2943.28
SMC - Right Bank
i. | Swaminarayan Temple to Pal Halpatiwas 0.06 76.49
Total (b) 4.06 _ 3019.77
Sub Total (1) : (a) + (b) 1237 5148.32
Il | Comprehensive Sewerage Network
(al&wmhommmw,m“nwm“:am
RAS = Left Bank
i.| Dhatva ] 2.33
ii. | Timba 5.04

B
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——— :
SN Amount
o B Items and Areas covered Quantity (in lakhs)
__f_'_';_Tirsada 9.86 832.08
- | Dungra 8.67 653.41
____‘.'_-‘ Machhi 1.03 96.31
2§ Modt 3.58 278.82
__‘f:_f-h ahamalya 2.02 162.68
Vil | Vaghechha 2.87 273.67 .
ix. | Kholeshwar 3.12 228.82 5
Surat U '
e I‘aﬂrll‘mn Development Authorlty (SUDA) — I
i.| vav 85.5 8445.3 |
ii. | Laskana 213 2006.95 !
iii. | Koli Bharthana 1222 1134.87 '
iv. | Jatbharthana 406 | - 387.88
v.| Sevni 125 1122.59
VL | Pisodara 105 952.73
VIL | Kamrej -1 9.26 864.04
viii. | Kamre] -2 851 73532
ix. | Kamrej-3 459 401.53
X. | Kamrej -4 931 730.19
XL | Kholwad 28.37 2843.43
RAS - Right Bank ‘
i. | Bodhan village 7.5 26633
ii. | Ghala 7.73 629.02
iii. | Khanjroli 297 226.13
iv. | Gamtalav Bujrang 152 117.51
v. | Punagam 254 192.35
vi. | Unn Kosadi 3.76 30291
vii. | Ushkhed Khurd 0.86 72.22 ,
SUDA - Right Bank
i. | Kathor 21.88 2387.18
ii.| Bharthana 21.7 2338.09
iii. ssg,arthana (Town Planning Scheme, Gothan — 17.99
Total (a)
SUDA -~ Right Bank
i. | Bharthana
Total (b)
Sub Total (1) : (a) + (b)
< Sewage Pumping Stations (SPS)
RAS - Left bank
i. | 10.92 MLD
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Quantit Amount
(in lakhs)
15 4458.61
4 2065.73
4
15 1772.8
4 1769.92 |
SMIC - Right Bank :
L_|3smw 1 658.61
Sub Total - i
(Locations of pumping station attached in 50 11451.72
Aml(bn
IV | Rising Mains
RAS - Left Bank
L | Dia. range: 100 mm - 200 mm, Length - 0.6 Km 06 7981
SUDA - Left Bank
L :W:mm-mmlﬂgﬂl-ltll 1414 1845.43
SMC - Left Bank
I. | Dia. range: 600 mm - 800 mm, Length - 9.1 Km 9.1 5717.09
RAS ~ Right Bank
L ::raue:!@m—mmlam-m 206 228.06
SUDA - Right Bank
. | Dia. range: 200 mm - 900 mm, Length - 9.7 Km 9.7 1675.15
SMC - Right Bank
I. | Dia. 1019 mm, Length- 5.3 Km 53 1429.18
.
o
¥
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SN, ) ‘\
SN
Items and Amount
Tm Areas covered Quantity (in lakhs)
-—v.;__o_?s M:-g. at Vaghechha 0.28 24
viii.| 0, 16 MLD' :: :mac:ti - =2
Ny 1 - Mu; e 0.16 12
X.| 0.67 MLD ;t Du o3 -
xi.| 0.33 MLD‘ at mesmm — =
. r 0.33 24.75
SUDA - Left Bank
i | 28 MLD, at Kamrej 185 2220
43.24 5188.8
ii. | 69 MLD, at valak e %)
5.17 620.4
43 516
: 51.72 6206.4
iii. | 66 MLD, at Varachha - s
Y 5.18 621.6
4.02 4824
RAS - Right Bank
i.| 25 MLD, at Mandvi b 3000
ii. | 0.34 MLD, at Gamtalav Bujrang 0.34 255
iii. | 0.11 MLD, at Uskhed Khurd 0.11 8.25
iv. | 0.36 MLD, at Puna Gam 0.36 27
V.| 0.29 MLD, at Unn Kosadi 0.29 21.75
vi. | 1.9 MLD, at Kamlapore 19 1425
vii. | 2 MLD, at Kudashi 2 150 |
viii. | 0.35 MLD, at Patna 0.35 26.25 3
ix. | 1.3 MLD, at Bodhan Village 33 97.5
X.| 2.2 MLD, at Bodhan Creek 22 165
xi. | 1 MLD, at Karjan 1 75
xii. | 1.18 MLD, at Dhoran 118 885
xiii. | 12 MLD, at Dhoran pardi 12 1440
xiv. | 0.21 MLD, at Khanjroli Gam 0.21 1575
xv. | 1.4 MLD, at Ghala 14 ﬂﬁ
SUDA - Right Bank
i.| 19.6 MLD, at Kathor 16 1920
ii. | 35 MLD, at Bharthana 227
Sub Total -V
)
L
Gl
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vi '“""‘“"‘hnoal
Varachha
Creek STP
Disposal- 115.92
1400mm dia-
length 300 mt
Kamre] STP
Disposal- 136.99
1200mm dia-
length 600 mt
Kathor  STP
Disposal- 142.3
1200mm dia- d
length 500 mt
Bharthana STP
Disposal- 76
1200mm dia- il
length 700 mt
Sub Total - VI 2.1Km 501.04
Total of l+ll+llI+IV+V+VI
87854.47
Sub Total (A) Basic Capital Cost without
Centage :
Add Centage Charges @ 8 % 702836
Sub total (A) with Centage charges: 94882.83
B mmtmmmwm;
I | River Front Parks near to Temples at Kamre), Shiv Mandir at
Bhimnath, Galteshwar and Vaghechha Bhairav, Near 67.28

1]}
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\ L
V' | Mass Plantation :
1 Lakh trees at Kata
X rgam, Sarthana, Valak,
Kamrej, Kholwad, Kathor elc. covering 2ok oae
total area of 31 Ha,
V1| Mass Awareness and Public Participation 500.00 }T
VIl | PMU* (Hiring 3 project consultants @ of Rs, 1 :
lac for two engineering consultants and Rs. 0.5 90.00
lac for non-engineering consultant)
VIl | GIS and Remote Sensing for Project
:;"W‘ (Procurement of satellite images 13060
IX | Centralised Laboratory 2 244 d
Grand Total B (i to IX) 2241.91
Final Capital Cost excluding O&M (A+B) 97124.74
C | Annual O&M Cost( To be borne by the State Government)
|| O&M cost of Sewerage System 1006.95
Il | O&M cost of STP 3165.98
Il | O & M cost of organic waste vermi- 72.00
composting : ‘
0 & M cost of aquatic harvesting machine 273.75 2
V' | 0& M cost of River Front Parks 10.89
VI | O & M cost of Mass Plantation 120
Grand Total C (I to Vi) 4649.57
Revenue Generation from; (1) River Front Park
and (2) Reuse and Recycle of treated e,
E | wastewater in industrial (Yarn, Dyeing,
Printing, Power Plant, Paper) and Irrigation

*Cost to be borne by Central Government

RAS- Left Bank: Rural area of Surat District at left bank of river Tapi

RAS- Right Bank: Rural area of Surat District at right bank of river Tapl

SUDA- Left bank: Surat Urban Development Authority Limit at left bank of river Tapi
SUDA- Right bank: Surat Urban Development Authority Limit at right bank of river Tapi
SMC- Left bank: Surat Municipal Corporation Limit at left bank of river Tapl

SMC- Right bank: Surat Municipal Corporation Limit at right bank of river
MLD- Million Litres Per Day
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Locatioﬂ‘ of Pum 51 2
Conservatigy of *"d Stationg Annexure | (b)
Surat’ unger FIVEr Tapi at g o 3P to Projec ‘Pol end
tonal River g, ™ Stretch Kltn;: Ba Mmmm:uw
cwn Plan (NRCP) rrage g
"'——-ﬁ.\l’ump ing Station (SPS) Locations
Sr. No. ,
By Location of the spg Capacity (MLD)
L RAS-LEFT
L | Koliwad Rataniya 0.66
2 Tarsada 1.24
3 Kadod 457
4 | Mori 037
5| Bhamaiya 027
6 | Vaghechha 047
7 Timba 1.20
8 Machhi 0.23
9 Dhatva 0.55
10 |Dungra 0.98
11 Kholeshwar 0.48
sub total- I 10.92
: SUDA-LEFT
12 | Kamrej-1 6.04
13 | Kamrej-2 447
14 | Kamrej-3 3.44
15 Kamrej-4 6.18
16 | Kholwad-1 23.48
17 Kholwad-2 6.07
18 | Kholwad-3 7.01
19 Vav-1 10.06
20 | Vav-2 10.06
21 | Laskana 6.50
22 | Kolibharthana 5.00
23 | Varachha creek 51.72
24 | Jatbharthana
25 Sevni
26 | Pisodara
sub total- Il
SMC-LEFT
27 Drain/Kotar-No.7 & 9
Sardar Bridge
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29 | Makkai Bridge 9
30 | RundhJakatnaka 14
sub total- III 109
RAS-RIGHT
31 GamtalavBujrang 0.47
32 |UskhedKhurd 0.16
33 | Puna Gam 0.49
34 | UnnKosad; 0.38
35 | Kamlapore 2.77
36 | Kudashi 2.53
37 | Pama 0.53
38 | Bodhan Village 1.79
39 | Bodhan Creek 3.38
40 | Karjan 1.54
41 | Dhoran 1.78
42 | Dhoranpardi 0.29
43 | DhoranPard; 12.31
44 | Khanjroli Gam 0.29
45 | Ghala 2.46
sub total- IV 31.17
SUDA-RIGHT
46 | Kathor-1 1.39
47 | Kathor-2 28.9
48 | Bharthana-1 10.62
48 | Bharthana-2 21.89
sub total- V 62.8
SMC-RIGHT
50 | Pal Halpativas 35
Grand Total (I, II, I11, IV, V)) 406.37

*rksug
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